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When the abeve C?S are taken ip tor hearinig the id. 

counsel tr the respQndents submitted that she has receIved a letter 

from the A respsndents dated 8.1.03, that the Heaquartcras 

instructed to make arrangements tr making necessary payments t 

the applicants in compliance with the judgment of the Caicutta aench 

of this Tribunal in CA 11233.136/97. tler thcircumstces the 

id. counsel for the respondents pray tor 3 mntks' time for cemplying 

with the direction of this Tribunal. Mr. S.K.'Dutta, Id. counsel appear-

ing on behalf St Mr. Samir Ghsgh, id. counsel tsr the applicants has no 

.bjection to such a prayer. Acc.rdiugly the resp.ndents are directed 

to c.rnply with the •rder If the Tribunal wIthin 3 msnths from the date 

of receipt of this erder. All the above 	are disposed or accord 

inçy. A 	thfA letter be kept on records 
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